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influencing the course of world events. NAM -
will lose any significance it has. I want to 
know whether the External Affairg Minister 
considers that NAM fees that objective in 
view, apart from limited /economic co-
operation; and if that objective is there 
whether some aort of headquarters would be 
celled for. 

MR. CHAIRMAN:   The question of 
headquarters is out. 

SHRI P. V. NARASIMHA RAO. I have 
already stated the position. An evewhehning 
majority of the countries m the Movement are 
against having a headquarters. Now, how 
would it be desirable for India to fly in the 
face of this overwhelming opinion? 
(Interruptions) That is why several bodies are 
beinig set up. And I may also inform the hon. 
Member that it is not amorphous, its wprk ig 
not being diffused. Its work is being done 
quite adequately and systematically through 
the Co-ordinating Bureau. Various meetings 
are taking place. The Co-ordinating Bureau 
meet at Foreign Ministers' level several times 
between Summits. So we afte Un touclhi, and 
we are grappling with all the problema that are  
facing us. 

"" PROF.     SOURENDRA    BHATTA-
CHARJEE:   Sir,  one more question. 

MR. CHAIRMAN: No. Question No. 443. 
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(i) For holding of annual coach 
ing camps at the State level, 50 
per cent of the approved expendi 
ture on camps subject to a ceiling 
of Rs. 50,000 per year for a State j 
and Rs. 20;000 per year for a Union 
Territory.
 
I 

(ii) For establishment |mainten-anfce oj 
Rural Sports Centres, 50 per cent of the 
total expenditure subject to a maximum of 
Rs. 300 per annum per centre for ho-
norarium to teachers in charge of the 
centres, and Rs. 300 per centre Jor sports 
equipment in the flrst year and Rs. 150 per 
centre per annum in subsequent years, 

(iii) For purchase of sports equipment of 
non-expenditure nature, 75 per cent of the 
cost, subject to a maximum of Rs. 50,000 
in the entire 6th Plan period, to any State 
.or Unlion Territory. 

(iv) For development of play-fields, Rs. 
20.000 or 50 per cent of the cost per play 
field; whichever is less. For hilly areas the 
quantum of Central grant is Rs. 20;000 or 
75 per cent of the cost, whichever is less. 

(v) (a) For construction of utility stadia, 
swimminig pools and indoor stadia, Rs. 
1,00,000 or 50 per cent of the cost, 
whichever is less, in planes, and Rs. 
2,50,000 or 75 per cent of the cost, 
whichever is less,  in hilly areas. 

(to) For flood-lighting of playgrounds, 
Rs. 25,000 or 50 per cent of the 
expenditure, whichever is less. 

The playflelds, stadia, swimming pools 
may be located in rural or urban areas, 
according to the preference of the State 
Governmemte concerned. 

(vi) Construction of composite stadia j 
sports complexes; Rs. 5 Iakhs or 25 per 
cent of the cost of the projects,  whichever 
is  less. 

This is the present arrangement. In its 
meeting on the 10th of August, the All India 
Council of, Sports recommended upward 
revision of these ceilings. This is receiving the 
attention of the Government of India and we 
hope that with the support from various States 
and also with the approval of the Government 
of India, we can do it. We would welcome 
any suggestion which will increase the 
allocation fo r the development of sports in  
the country. 

Sir, the hon. jMember ha,s asked about the 
indigenous games. I wish to inform the hon. 
Member and tbe House that already there is a 
draft national policy for the sports and games 
in the country, which is receiving the attention 
of our Department. We are meeting the 
Ministers in charge of Sports from various 
States on the Ist of September. That policy 
will be discussed with them. The Consultative 
Committee of the Department of Sports has 
already gone through it and made some valu-
able suggestions. We hope that after we have 
put it to the State Governments which are 
to'implement the policy, we will be able to 
come back to this hon. House with a solid 
national policy for the development of sports 
and games. 

 



25 Oral Answers [26 AUG. 1983] to Questions 26 

 



27 Oral Answers [RAJYA SABHA] fo Questions 28 
 

under the scheme we made special 
arrangements -with the help of some 
voluntary organisations and we were 
able to provide the equipment that they 
required. That is why . the result in our 
wrestling has been fantastic. We won 13 
gold medals where 14 of our wrestlers 
participated in the internationial 
championship last week. 
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SHRI SANKAR PRASAD MITRA: At page 
3 of his statement, the Hon'ble Minister has 
said that in 22 years 5.830 professional 
coaches in different .disciplines have been 
trained. May, I know what these disciplines 
are and how many of them are indigenous 
disciplines? 

 

 
The Patiala Institute is a recognwed Institute 
and it is recognised not only in India, but also 
throughout Che world. People from other 
countries come there to get special training 
and we are very proud of the Patiala Institute. 
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SHRl SYED SIBTEY RAZI: Have -a 

Half-an-hour discussion on this subject. 
SHRI BUTA SINGH: Sir, I welcome this. 

Let there be half-an-hour discussion  on  this. 
MR. CHAIRMAN: If you want to know 

my opinion, I think our Sports are in very 
good hands—if you only appreciate it. You 
will find that it is ...   (Inteiruptions) 

PROF. SOURENDRA BHATTA-
CHARJEE: I have a point of order, which I 
would like you to hear. (Interruptions) 

MR. CHAIRMAN: Wait a minute. There 
is time for everything. The Question    Hour is 
over. 

WRITTEN ANSWERS TO 
QUESTIONS 

Abolition of Public     School    System 
*444. SHRI J. P. GOYAL: 

SHRI RAMCHANDRA 
BHARADWAJ: 

Will the Minister of EDUCATION AND 
CULTURE be pleased to state: 

(a) whether there is any proposal •under   
Government's   consideration to 

abolish public  schools  system  in the 
country; 

(b) if so, what are the details thereof; and 

(c) if not, the reasons for which 
Government propose to continue public  
schools   system  in  the  country  ? 

THE MINISTER OF STATE IN THE 
MINISTRIES OF EDUCATION AND 
CULTURE AND SOCIAL WELFARE 
(SHRIMATI SHEILA KAUL): (a) to (c) 
Public Schools are generally meant to be those 
schools which are members of the Indian 
Public Schools' Conference, a voluntary as-
sociation registered as a society under the 
societies' Registration Act, 1860. According 
to available information, there are at present 
54 such schools throughout th^ country. 
Education Ministry has no control over these 
schools, nor is it giving any grant to any of 
these public  schools. 

The question of abolition of public schools 
was examined some time back and the legal 
opinion tendered to the Government was to 
the effect that any action to abolish public 
schools will be violative of Article 30(1) of _ 
the Contitution in so far as public schools 
managed by minorities are concerned, and 
would be violative of Article 19(1) (g) of the 
Constitution in so far as non-minority public 
schools are concerned. 

Training of Rural    Youth for    Self. 
employment 

*445. SHRI JAGANNATHRAO JOSHI: 
Will the Minister of RURAL 
DEVELOPMENT be pleased to state: 

(a) the State-wise break up of funds 
allotted for Trysem in 1980-81, 1981-82 and 
1982-83; 

(b) the number of youths proposed to be 
trained under this scheme in each State; 

(c) the number of those actually 
trained in each State in each year 
mentioned in part  (a) above; 


